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(b) The Beedi Workers Welfare Cess   
(Amendment)   Bill,   1981. 

4. Discussion on a Motion to be moved 
by the Minister of Finance regarding 
India's extended arrangement with the 
International Monetary fund. 

 

The House then adjoured for 
lunch at eighteen minutes post 
one of the clock. 

The House reassembled after lunch at 
forty-eight minutes past two of the clock, 
The Vice-Chairman Shri Bis-hambhar 
Nath Pande)  in the Chair. 

MESSAGES FROM THE LOK 
SHABHA 

I. The Marriage Laws  (Amendment) 
Bill, 1981.  

II. The Criminal Law   (Amendment) 
Bill, 1980'. 

THE VICE CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): 
Before the House takes up Private 
Members' Resolutions, I request the 
Secretary General to read Messages from 
Lok Sabha. 

SECRETARY-GENERAL; Sir, I have 
to report to the House the following 
messages received from the Lok Sabha, 
signed by the Secretary of the Lok 
Sabha: 

"I am directed to inform Rajya 
Sabha that Lok Sabha, at its sitting 
held on the 27th November, 1981, has 
adopted the following motion 
extending the time for presentation of 
the Report of the Joint Committee of 
the Houses on the Marriage Laws 
(Amendment) Bill, 1981: 

MOTION 

"That this House do extend up-to 
the first day of the last week of the 
Budget Session, 1982, the time for 
presentation of the Report of the 
Joint Committee on the Bill further 
to amend the Hindu Marriage Act, 
1955 and the Special Marriage Act, 
1954." 

II 

"I am directed to inform Rajya 
Sabha that Lok Sabha, at its sitting 
held on the 27th November, 1981, has 
adopted the following motion further 
extending the time for presentation of 
the Report of the Joint Committee of 
the Houses on the Criminal Law 
(Amendment) Bill, 1980. 

MOTION 

"That this House do further ex-
tend upto the last day of the first 
week of the Budget Session, 1982, 
the time for presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Indian 
Penal Code, the Code of Criminal 
Procedure, 1973 and the Indian 
Evidence Act. 1972". 

RESOLUTION RE.    SCHEME      
FOR ENVIRONMENT 

IMPROVEMENT OF URBAN 
SLUMS 

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, I beg to move the following 
Resolution: 

"This House is of opinion that the 
Central and   State     Governments 


